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31eer / ORDER

This appeal by the assessee is directed against the order passed
by the CIT(A)-1, Kolhapur on 15-07-2016 in relation to the
assessment year 2013-14.

2. There is no appearance from the side of the assessee despite
notice. When the case was earlier fixed for hearing on several
dates, the assessee remained unrepresented and also did not appear
in person. Under such circumstances, we are proceeding to dispose

of the appeal ex parte qua the assessee.



ITA No.1737/PUN/2017
Dr. Atul Madhukar Jogalekar

3. The assessee, through grounds of appeal, has, inter alia,
challenged the passing of the ex-parte order by the Id. CIT(A)

without granting proper opportunity of hearing.

4. We have heard the Id. DR through virtual court and gone
through the relevant material on record. It is seen that the Id.
CIT(A) dismissed the appeal of the assessee based on material on
record. In view of the aforenoted peculiar facts obtaining in the
extant case and the Id. DR not raising any serious objection to the
granting of opportunity of hearing to the assessee, we are of the
opinion that it would be just and fair if the impugned order is set-
aside and the matter is remitted to the file of the Id. CIT(A) with a
direction to dispose of the appeal afresh on merits as per law after
allowing a reasonable opportunity of hearing to the assessee. We

order accordingly.
5. Inthe result, the appeal is allowed for statistical purposes.

Order pronounced in the Open Court on 28" June, 2021.
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(PARTHA SARATHI CHAUDHURY) (R.S.SYAL)
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